
BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 85 0F 2024

lN THE MATTER OF:-

Kedar Dattatray Gurav

V/s.

M/s lchalkaranji Agro Foods & Ors

....    Applicant

....    Respondents

ADDITIONAL REPLY AFFIDAVIT 0N BEHALF OF RESPONDENT No. 4

I,  J.  S.  Salunkhe,  aged  about  55  years,  ocoupation-service,  the  Sub  Regional
Offroer, Maharashtra Pollution Control Board at Sangli having my office at Udyog Bhavan,
Vishrambag,   Sangli416415.   I  am  filing  this  affidavit  on  behalf  of  the  Respondent-
Maharashtra Pollution Control Board, do hereby solemnly affirm state as under.

I,  am  presently working  as the Regional  Officer,  Kolhapur with the  Maharashtra
Pollution  Control  Board  since  w.  e.  f.  I  say  and  submit  that,  I  have  gone  through  the
records of the present application and thereafter made myself conversant with the facts
and ciroumstances. I am filing the present affidavit-in-reply in response to the application
after  understanding  the  contents  thereof.  At  the  outset  I  deny  all  the  averments,
assertions and contentions, made in the application against Board and those which are
not dealt with by me specifically in this reply may not be construed as having admitted the
truthfulness thereof.

1.   I  say and  submit that the  Board  has granted consent to  Operate to  lchalkaranji
Agro Foods, lchalkaranji, Dist-Kolhapur  u/s 25 & 26 Of the Water (Prevention and
Control  Of  Pollution)  Act,  1974  &  u/s  21  Of the  Air  (Prevention  and  Control  Of
Pollution)  Act,  1981  &  authorization  under  Rule  6  Of the  Hazardous  and  Other
Wastes  (Management  &  Transboundary  Movement)  Rules,  2016  for  slaughter
house activfty  under Red  Category subject to certain terms  and  conditions vide
letter dated  8.2.2022 which  is  valid  upto  31.10.2024.  A copy Of said  consent to
operate dated 8.2.2022 is enclosed and marked as an Annexure-I.

2.   I say and submit that the Board has received various complaints from Shri Santosh
Hattikar through  email dated  11.4.2023  regarding  water and  air pollution  due to
slaughtering  activities  in  the  surrounding  area.  The  said  complaints  have  been
investigated by the official Of the Board on 11.4.20223 and reported as follows :-

»          lt was observed that the industry partly discharging generated effluent
from bypass arrangement provided by M/s lchalkaranji Agro Foods into
odha backside Of the premises.
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ii)         The Respondent Industry has also failed to comply with the slaughter
House Rules. 2011.

iii)        A copy of the visit reportdated 11.4.2023 is enclosed and marked as an
Annexurell.

3.   I say and submit that in view Of above non compliances, the Respondent Board
has issued  Proposed  Direction  u/s 33A of the Water (Prevention and  Control of
Pollution) Act,1974, 31A of the Alr (Prevention and Control Of Pollution) Act,1981
and Hazardous Wastes (M, H & T) Rules, 2008 vide letter dated 12.5.2023. A copy
Of  said  Proposed  direction  dated  12.05.2023  is  enclosed  and  marked  as  an
Annexurelll.

4.   I  say and  submit that the  Board  has  received  various  complaints  & verification
report Of lchalkarani.i  Municl.pal  Corporation  on  28.08.2023.  In this  regard  Board
has issued  Proposed  Direction  u/s 33A Of the Water (Prevention and  Control Of
Pollution) Act,1974, 31A of the Alr (Prevention and Control Of Pollution) Ao|  1981
and  Hazardous Wastes (M,  H  & T)  Rules,  2008 vide letter dated  31.08.2023. A
copy  Of  said  verification  report  dated  28.08.2023  &  Proposed  direction  dated
31.08.2023 is enclosed and marked as an Annexure IV & V respectively.

5.   I  say  and  submit  that  the  Respondent  Board   has  extended  the  hearing  to
Respondent No. 1  i.e. Ichalkaranji Agro foods, Tal. Hathkangale, Dist. Kolhapur on
24.11.2023  and  Interim  directions  u/s  33A  Of Water  (Prevention  and  Pollution
controry  Act  1974,  directing  to  comply  with  the  various  directions  &  BG  Of  Rs.
2,50,000/- Forfeited vide DD of Union  Bank of India vide DD  No- 623943 dated
21.3.2024.  A  copy  Of said  Interim  Directions  dated  29.02.2024  is  marked  and
enclosed as Annexure-VI.

6.   I say and submit that in compliance Of this  Hon'ble Tribunal  incompliance Of this
Hon'ble  Tribunal  order  dated  26.4.2024.  The  officials  Of  the  Board  along  with
medical  hearth  Officer  M/s.  Ichalkaranj.i  Municipal  Corporatiion  have  conducted
Joint visit at the site in question on 29.2.2024 and reported observations/Present
status as follows:-

a.    During  inspection  the  unit  was  found  in  operation  &  engaged  in
slaughtering activity.

b.   The generating  Industrial  Effluent as per Consent is  53.3 m3/D for
that  industry  has  provided  ETP  consisting  of primary,  secondar &
filtration system.

c.   During  inspection  it  is  observed  that  industry  discharging  treated
effluent on 3-acre land for irrigation purpose.  Industry has provided
total 8-acre land.

d.   The generating  D.E  is 3  MLD for that industry has provided septic
tank with soak pit.

e.   The  generating  non  H.W  i.e  type-1   ovegetable`matter  such  as
Rumen, Stomach, intestine contents dilngs & agriculture residue) &
type-2   (Animal   matter  such   as   inedible   offal's ,... tissues  etc.)   is
disposed   to   M/s.   Maharashtra   Food ` ProcesSng.  Phaltan,   Dist-
Satara.
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Present Status :-

a)   During   inspection   slaughtering  activity  was  found   not  in  operation.
However, during the inspection industry representatives have informed
that today slaughtering done only one  large animal  is buffalo for local
market.

b)  The generating  Industrial Effluent as per consent is 53.3 m3/D for that
industry  has  provided  EP  consisting  of primary,  secondary & filtration '
system.

c)   During the inspection ETP outlet sample collected for analysis purposes.
d)   During  inspection  it  is  observed  that  industry  is  discharging  treated

effluent on 3-acre land for irrigation purposes.  Industry has provided a
total of 8-acre land.

e)   The generating D.E is 3MLD dor that industry has provided septic tank
with soak pit.

f)    The generating non-H. W i.e. type-1  ovegetable matter such as Rumen,
Stomach & agriculture residue) & type-2 (Animal matter such as inedible
offal's, tissues etc.) is disposed to rendering Plant at M/s.  Maharashtra
Food Processing, Phaltan, Dist-Satara.

g)  The generating Non-H. W i.e. dung is disposed to local farmeis for use
as manure. A copy of said visit report dated 11.7.2024 is enclosed and
marked as an Annexure-Vll.

For and on beh ndent No.4 & 5.==:_:.:_=_-ill-I

(J.S. Salunkhe)
Regional Officer

Maharashtra Pollution Control Board, Kolhapur

i---A-t=ffi3i,i,iiNo5#Ectdrty
Z.2  JUL   20Z4
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437                                                           I(alpataru po]nt, 2nd and
Fax:
24044532/4024068/4023516
Website: http://mpcb.gov.in
Emall: jdwater©mpcb.gov.!h

EEiREii=jili:" II rl '
4th floor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E),  Mumbai-400022

RED/S.S.I (R49)
No:- Formatl,0/jD (WPC)/LIAN
No.0000124674/CR/2202000463
TO,
M/s lchalkaranjl Agro Foods
R.S.No.613 Site No.115,(Slaughter House)
ShantiNagar, Near Shantl Hotel Thorat
Chowk, lchalkaranji
Tal: Ichalkaranjl     Dlst: I(olhapur

Date: 08/02/2022

(ca¥mi,..--"
Your Service is Ou-r Duty

Sub:      Renewal of consent to operate for slaughter house activity under
Red Category,

Ref:         Renewal ofconsentto operate Granted vide no.
Formatl.0/BO/JD(WPC)/MPCB-Consent-0000058345/CR/CC-181200003l dtd
01.12.2018. Valid up to: 31/10/2021

Your application  No.MPCB-CONSENT-0000124674 Dated  28.10.2021

For: grant of Consent to Operate under Section 26  of the Water (Prevention & Control of
Pollution) Act,1974  & under Section21  of the Air (Prevention  &  Control of Pollution) Act,
1981  and Authorization  under Rule  6  of` theTHazardous &  Other Wastes  (Management &
Transboundary  Movement)  Rules  2016  is  considered  and  the consent is hereby granted
subject to the following terms and conditions and  as detailed  in  the schedule I,  11,  111  & lv
annexed to this order:

1.    The  Renewal  of Consent to  Operate  js  granted  for  period  valid  up  to:
31/10/2024

2.    The capital  Investment of the  project is  Rs.0.85  Crs.  (As  per C.A Certificate
submitted by industry Exlstlng CI  Is-Rs. 0.765 Crs +  Expansion/Increase in
C.I. - Rs. 0.085Crs)

3.    Consent [s valid for the manufacture of:

4.     Conditions under water (P&CP),1974 Act for discharge of effluent:

M/a lcllalka ranJI Agro Foods/CR/VAN No.M PCB{ON SENTO000124674/QMS.P06.F02/OO Page 1 of 8
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5.     Conditions under Air (P& CP) Act,1981 for air emissions:

6.     Nob-Hazardous wastes:
A]    Applicant shall adopt CPCB  recommended  Methods (Newsletter .'Parivesh"

published  by  CPCB  in  Sept.2004  regarding  ''Solid  Waste  Management  in
Slaughter House") for processing, utilization and disposal of solid waste from
s[au hter house as summarized betOW:

.,Constituents of
Category oSlauqhte'House

Disposaltvlethods            _
wast.e wastes

1 Type-I

Vegetable matter such

Large

Biomethanation Plant of 2.5
Tons/day capacity. 66.50 Tons

as Rumen, stomach, @ 4 % = 2.5 tons/day convert
intestine contents dung, to gas and slurry send to SDB.
agriculture residue The sludge shall be used as

manure

2 Type-Il

Animal matter such asinedibleoffals,tissues;meattrimmings,wasteandcondemnedmeat, "bonesetc.

Large      `

Rendering Plant (Dry rendering)
with bio-filters and bio-media to
control odour. 66.50 Tons/day
capacity @ 23.5 % =  15.00

3•,';             ,i

tons/day. Final disposal as tats,
animal feed & fertilizer

7.     Conditions  under  Hazardous  a  Other Wastes  (M  & T  M)  Rules  2016 for
treatment and disposal of hazardous waste:

8.     The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9.     The industry shall comply with the guidelines on slaughter house waste management
published  by Central  Pollution  Control  Board. Thumb  rules for slaughter house waste
management  &  design  of  pollution  control  systems/measures  issued  vide  dated
24.12.2014 by Maharashtra Pollution Control Board.

M/s lcllalkaranJI Agro Foods/CR/UAII N®.M PCB{ON SENT-O000124674/a MS.Poe_F02/OO Page 2 of 8
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10.   The  Industry shall submit information  in  respect of source of raw  material/number of
animals   slaughtered   per   day   in   slaughter   house   duly   confirmed   by   concerned
authority.

11.   This  consent  should  not  be  construed  as  exemption  from  obtaining  necessary
NOC/permission from any other Government authorities.

Received Consent fee of -

e6e4d88c
4b999cd3
037c5eel
cl6465b4
cfdof7b3
5321a6ac
a599113d
534fa347

Industry  has has submitted Consent fees of Rs.  25,500.00/- out of which
consent fees of Rs. 15000/- has been adjusted towards grant of Renewal of
Consent to Operate vide application ( UAN no: 124674) up to validity period
31/10/2021  to  31/10/2024  &  Consent fees  of  Rs.  500/-  (  Flve  Hlndered
Rupees)  has  been  adjusted  towards  increase  in  capital  investment  a
rema!nlng Consent fees of Rs.  10,000/- ( Ten Thousand  Rupees)  has  been
balanced  with  MPC  Board & same will be considered at the time of next
Renewal of Consent to Operate.
Copy to:

•,ff

1.  Regional Officer,  MPCB,  Kolhapur
-They are directed to ensure the

2,  Chief Accounts Officer,  MPCB,Sion,  Mumbai

gional Officer,  MPCB,  Kolhapur
of the consent conditions.

Ill/s lchalka ranjl Ag ro Foods/CR/UAN N®. MPCB-CONS ENTOOOOIZ4674/QMS. Poe.F02/OO Page 3 of 8
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SCHEDULE-I
Terms & conditions for Eo-mi;ifaTnceofwaterpollutiohcontrol.

1.      A]    As  per  your  application,  you  have  provided  Effluent  Treatment  Plant  (FTP)  of
designed capacity of 60.00  CMD consisting of for the treatment of 53.3 CMD of
trade effluent.

8]    The Applicant shall  operate the effluent treatment plant (FTP) to treat the trade
effluent  so  as  to  achieve the  following  standards  prescribed  by  the  Board  o r
under EP Act,  1986 and  Rues made there under from time to time, whichever is
stringent:

C]2.A]8]C]3.The

Sr.rvo Parameters Limiting concentration  not to exceed in mg-                 except for pH

(I) pH 5.5 -9.0

(2) Oil & Grease 10

(3) BOD (3 days 27oC ) 30

(4) Chlorides 600

(5) Suspended Solid 100

(6) COD 250

(7) TDS 2100

(8) Sulphates 1000

The  treated  eflluent  shall  be  recycled  for secondary  purposes  to the  maximum
extent and  remaining shal be discharged  on  land for gardening  within  premise
after  confirming  above  sta ndards.   In   Ilo   case,   effluent  shall   find   its   way  for
gardening  /  outside  factory premises.

As  per your application,  you  have provided  Septic Tank followed  by Soak pit for
the treatment of 3 CND of sewage.

The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

.       R  .                                   .        .       .    .                                                                         .  .    .       GEBR1

1          Suspended solids                               Not to exceed                               100

2           BOD 3 days 27°C                                Not to exceed                               loo

The treated sewage shall  be recycled for secondary purposes to the maximum
extent and  remaining  shall be discharged  on  land  for gardening  within  premise
after  confirming   above  standards.   In   no  case,   sewage  shall  find   its  way  for
gardening  /  outside  factory premises.

Board  reserves  Its  rights to review  plans,  specifications  or other  data  relating  to
plant setup for the treatment of waterworks for the purification there of & the system
for the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take step
to establish the unit or establish any treatment and disposal system or an extension o
addition thereto.

4.      Thei ndustry shall  ensure  repla cement of pollution  control system  or its  parts afte
expiry of its expected  life as defined  by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

M/a lchalka ranjl Ag ro Foods/CR/UAN No. MPCB.CONS ENT-O000124674/Q MS.Poe.F02/OO                                                           Page 4 of 8
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5.     The Applicant shall  comply with the  provisions of the Water (Prevention  & Control of
Pollution) Act,  1974 and as amended,  by installing water meters and other provisions
as contained in the said act:

JrlL, , Purpose for water consumed
V   ..      -             ,                        ,        ,   _      ,11L1

(CMD)

1.
Industrial Cooling, spraying  in mine pits 0.00
or boiler feed

2. Domestic purpose 5.00

3.
Processing whereby water gets polluted 65.00
& pollutants are easily biodegradable

4.
Processing whereby water gets polluted

0.00& pollutants are not easily
biodegradable and are toxic

5. Gardening 0

6.     The   Applicant   shall   provide   Specific   Water   Pollution   control   system   as   per  the
conditions  of  EP  Act,   1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance/ CREP guidelines.

SCHEDULE-ll
Terms & conditions for compliance of Air Pollution Control:

1.      As  per your application,  you  have  provided  the Air pollution  control  (APC)  system  and
erected following stack (s) to observe the following fuel pattern:

2.      The Applicant shall  provide specific Air pollution control equipments as per the conditions of
EP Act, 1986 and rule made there under from time to time/ Environmental clearance / CREP
guidelines.

3.      The  Applicant  shall  obtain  necessary  prior  permission  for  providing  additional  control
equipment    with    necessary    speclfications    and    operation    thereof    or    alteration    or
replacement/alteration well before its life come to an end or erection of new pollution control
equipment.

4,      The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

SCHEDULE-IIl
Details of Bank Guarantees:

M/s [chalkaranJ] Ag ro Foods/CR/UAAI N®.MPCB{ONSENT.OO001Z4674/QMS.P06.F02/OO Page 5 of 8
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BG Forfeiture History

BG Return details

SCHEDul.E-IV
Gerfe-rilt6Eidi€i6ns:

1.     The  applicant  shall  provide  facility  for  collection  of  environmental  samples  and
samples  of  trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the
Board  staff  at  the  terminal  or  designated  points  and  shall  pay  to  the  Board  for the
services rendered in this behalf.

2.      Industry  should   monitor  effluent  quality,   stack  emissions  and   ambient  air  quality
monthly/quarterly.

3.     The  applicant  shall  provide  ports  in  the  chimney/(s)  and  facilities  such  as  ladder,
platform  etc.  for  monitoring  the  air  emissions  and  the  same  shall  be  open  for
inspection to/and for use of the Board's Staff. The chimney(s) vents attached to various
sources of emission shall be designated  by numbers such as S-1,  S-2, etc. and these
shall be painted/ displayed to facilitate identification.

4.     Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of stand`ards laid down, such information shall be
forthwith  Reported  to  Board,  concerned  Police  Station,  office  of Directorate  of Health

::fT!fuerse':fepp:iFUT::tc:fn:rxo?I::juY:S#:i,ei£:r;::d°ufc:Focnt°pri::easnsdc:::ae'c%dd¥;lit:a:fi
be stopped.

5.     The applicant shall  provide an alternate electric power source sufficient to operate all
pollution  control  facilities  installed  to  maintain  compliance  with  the  terms  and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

6.     The  firm  shall  submit  to  this  office,  the  30th  day  of  September  every  year  ,  the
Environmental   Statement   Report  for  the  financial  year  ending   31st   March   in   the
prescribed  Form-V  as  per the  provisions  of rule  14  of the  Environment  (Protection)
(Second Amendment) Rules,  1992.

7.     The  industry  shall  recycle/reprocess/reuse/recover  Hazardous  Waste  as  per  the
provision contain in the Hazardous & Other Waste (M & TM) Rules, 2016, which can be
recycled

8.     /processed/reused/recovered and  only waste which  has to be  incinerated shall go to
incineration    and    waste    which    can    be    used    for    land    filling    and    cannot    be
recycled/reprocessed  etc  should  go  for that  purpose,  in  order to  reduce  load  on
incineration and landfill site/environment.

9.     The industry should comply with the Hazardous & Other Waste (M  & TM)  Rules,  2016
and submit the Annual  Returns as per Rule 5(6) & 20(2) of Hazardous & Other Waste
(M & TM)  Rules, 2016 for the preceding year April to March  in  Form-IV by 30th June of
every year.

M/s lclialkaranjl Agro Foods/CR/VAN No.M PCB{ON SERTLO000124674/QMS.Poe.F:02/OO Page 6 of 8
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10.   An  inspection  book shall  be opened  and  made available to the  Board's officers during  their
visit to the applicant.

11.   The applicant shall make an application for renewal of the consent at least 60 days before
the date of the expiry of the consent (in case of Renewal of consent).

12.    Industry  shall  strictly  comply with  the  Water (P&CP)  Act,  1974,  Air (P&CP)  Act,1981  and
Environmental   Protection  Act,1986  and   industry  specific  standard   under  EP  Rules   1986
whlch  are  available  on  MPCB  website(www.mpcb.gov.in).

13.   The industry should  comply with the Hazardous &  Other Waste (M  & TM)  Rules,  2016 and
submit the Annual  Returns as  per Rule 5(6) & 22(2) of Hazardous & Other Waste (M & TM)
Rules, 2016 for the preceding year April to March in Form-IV by 30th June of every year.

14.   The  industry  shall  constitute  an  Environmental  cell  with  qualified  staff/personnel/agency to
see the day to day compliance of consent condition towards Environment Protection.

15.   Separate  drainage  system  shall  be  provided  for  collection  of trade  and  sewage  effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal   manholes.   No  effluent  shall  find  its  way  other  than   in  designed  and   provided
collection  system.

16.    Neither storm water nor discharge from  other premises shall  be allowed  to  mix with  the
effluents from the factory.  .

17.   The  applicant  shall  install  a  separate  meter  showing  the  consumption  of  energy  for
operation  of  domestic  and  industrial  effluent  treatment  plants  and  air  pollution  control
system.  A  register  showing  consumption  of  chemicals  used  for  treatment  shall  be
maintained.

18.    Conditions for D.G. Set

a)  Noise from the  D.G.  Set should  be controlled  by providing  an  acoustic  enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the  ambient noise:standards,  whichever is  on  higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of   insertion   loss   will   be   done   at   different   points   at   0.5   meters   from   acoustic
enclosure/room  and  then  average.

c)  Industry should  make efforts to  bring  down  noise level  due to  DG  set, outside  industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) lnstallation of DG Set must be strictly in compliance with  recommendations of DG Set
manufacturer.

e) A proper routine and  preventive maintenance procedure for DG set should  be set and
followed  in consultation with the  DG manufacturer which  would  help to prevent noise
levels of DG set from deteriorating with use.

f)   D,G, Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G.  Set.

h) The   applicant  shall   comply   with   the   notification   of  MOEFCC,   India   on   Environment
(Protection)  second  Amendment  Rules  vide  GSR  371(E)  dated  17.05.2002  and  its
amendments regarding noise limit for generator sets run with diesel.

19.   The industry should not cause any nuisance in surrounding area.

20.   The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard ln respect of noise to less
than  75  dB  (A)  during  day time and  70 dB  (A)  during  night time.  Day time  is  reckoned  in
between 6 a.in. and 10 p.in. and night time is reckoned between 10 p.in. and 6 a.in.

21.   The applicant shall maintain good housekeeping,

M/s lchalkaranjl Agro Foods/CR/UAN No.M PCB{ON SENT-O000124674/QMS.Poe.F02/OO Page 7 of 8
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22.   The  applicant  shall  bring  minimum  33%  of  the  available  open  land  under  green
coverage/  plantation.  The  applicant  shall  submit  a  yearly  statement  by  30th
September every year on available open  plot area,  number of trees surviving as on
31st March of the year and number of trees planted by September end.

23.   The  nan-hazardous  solid  waste  arising  jn  the factory  premises,  sweepings,  etc.  be
disposed  of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant
shall take necessary permissions from civic authorities for disposal of solid waste.

24.   The  applicant shall  not change or alter the quantity,  quality,  the  rate  of discharge,
temperature  or  the  mode  of  the  effluent/emissions  or  hazardous  wastes  or  control
equipments  provided  for  without  previous  written  permission  of  the  Board.  The
industry  will  not  carry  out  any  activity,  for  which  this  consent  has  not  been
granted/without prior consent of the Board.

25.   The industry shall ensure that fugitive emissions from the activity are controlled so as
to maintain clean and safe environment in and around the factory premises.

26.   The  industry  shall  submit  quarterly  statement  in  respect  of  industries  obligation
towards consent and  pollution control compliances duly supported with documentary
evidences (format can downloaded from MPCB official site).

27.   The  industry shall submit official e-mail address and  any change will  be duly  informed
to the  MPCB.

28.   The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India,  Notification dt.16.11.2009 as amended.

This certificate is digitally & electronically signed.

"JEpr
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MAHARASHTRA POLLUTION CONTROL  BOARD
F3EGIONAL OFFICE, KOLHAPUR.

Tel. No. (0231)  2652952,          `
2660448

Fax No. (0231)  2652952
E-mail:
rokolhapur@mpcb.gov.in

__I_. =^wL-  IiH
ryour Serviee is Our Duty.

udyog Bhavan,
Near Collector Office,
l<olhapur -416 003.
Website:http://mpcb.mah.nic.in

No. MPCB/Ro/Kopfl9D/ 2izcif/ z2.ac7ajs

TO'
Ws. Ictialkaranjl Agro Foods.
(Slaughter House)

Presa.rNgh6a`n3tlsAtoeto¥°#5ra§hcahnotLNfgfir[.icha|karau
Tat. tlatkananglo, PiSt. Kolhapur.

Date:  '2

Sub:     Proposed Directions under 8ectjon 33 A of water (Prevention &
Control  Of Pollution) Act.  1974,  31  A of Air (Prevention  &  Control of
Pollution) Act,1981  &`Hazai'dous Waste  (M.  H  &  T)  Rules,  2008 a9
amended. `                                                          `¢

Ref:    1. Complaint received from Shn'. Santosh Hattikar regarding discharge
of effluent.

2. Slaughter House Rules 2011.
3. visit of Board officials on 1 1 .04.2023:
4. Online Proposal submitted by SRO Kolhapur
•... ' . ' ....... /,. I ........................ ` ....

WHEREAS, you are operating your unit in `Pollution Pre`v!ention Arca' declared under
Water (Prevention & Control of Pollution) Act,1974 & Air (Prevention & Control of Pollution)
Act, 1981 & Hazardous Waste (Management & ") Rules, 2008 as amended 2016.

AND  WHEREAS.  it  is  obligatory  on  your  part  to  provide  adequate  water  and  air
polution control`devjces and adequate health and eafefy & accidental precautionary measures

Lh8!::gheireavt:tltheTsu£:d°:::#aisd?daoswtn°upnr:::#ea:yro:?sio:fs¥f[[E##o!#:heen(¥pIT##:::)%#
1986.

AND WHEREAS,  Board Officials visited your unit on  11.04.2023 for investigation of
the complaint and observed following nan compliances..

1.    During visit a & M was found very poor,
2,   You have provided 4 to 5 numbers of bypass arrangerpgnts for discharging effluent

into nearby odha.
3.     During the visit the symptomg of the discharge Of the effluent were observed at the

backside of the Skin cleanlng, and washing activity unit.
4.   You  have  not  provided  ETP  to  the efflLient generated,from  the  Skin  cleaning,  and

washing activity unit and also not sending the same to the sister concerned unit M/s.
Gayani a Enterprises,

5.   You were hot disposing o{the waste material as per the consent condition imposed to
your urrii.                                                                                          "

6.   You have failed to comply the Slaughter House Rules 2011.

-J€-
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Board£NmDakYnEEnR#S;£fte;neq¥u:#J::n,g::esr:ti:fiTed°fthy:turyo#§:ierec¥u¥;n8fgnffl|#or:m°:;L;
Pollution problems in the Surrounding area and knowingly & wilfully causing giave!njury to the
environment thereby violating various Environment enactm ents.

NOW THEREFOREt ln exeroise of the powers conferred on the underslgned by the
Board under section 33A of the by the Water (Preventiorl & Control of Pollution)`Act, 1974 and
section  31A of Alr (Prevention  & Control of Pollution) Act.  1981  lt ls proposed to tssuo the
following  dlrectiong  (for  avoidaflce  of  doubt,  the  directions  .include  closure,prosecution,
prohjbjtion or regulation of your acti`/itie§).

I)           Why further legal action shall not be initiated against your un.rt7

You are directed to file your reply to these directlon8 if any, within seven days from the
receiptofthisnotice,failingwliieh;Boardshallconsiderissuanceofappropriatelegaldirectiens
as may bo deemed fit in your case, which may please bo noted.

~    Regional crmcer,
M.P.C. Board, Kol.hapur

Copy subm'uted for Information.
1)   Member Sceretory, M,P.C. a. Mumbai.
2)   Joint Director O^/ater Pollution Control) Mumbai.

Copy to:
Sub:#ej:g:'jr3gf:|rioM£Pivc::#i'neK£:::9#thoaboveindustryandsubmitthecompliance

Report along witli clear out remarks accord!ngly.
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'#R#T#Hffi I Offlc,

EL#il#EL#.i#
Date- 02/06rao23

To'
Health Officer

i:#:!L:::i.iMahanagmalika.

Sub-Replyloyournotlce(qraaJanfaJ:-E.q.i.wotrfu/t3\¥flo`i)recelvedon02-06-2023.

Respected Sir,

Point 01.
We Ilavo good condition ETP plant in our factory and we regularly operate pollution control system

and maintain good house keeping. we have enclosed photo copy of the same
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YOurObjectionisthatwehavedrainskincieaningwatertoodhabutthisisnottrue,Wehavegoc
a={%.nnFn5gTap.,t`:°e=r3€*nu±gst,#g*bigeQa#±nEegrras€atr%kr;:=Sns±e.tah±g;%X.ea:et:±=t°edd:naobuu:`oh#n`SE+°p`#eni%oerhsak%=

tc::an::3:r:tLV:;'eerst:eEryT:,::I:3:;I:o#tt:;::;eqq;in::dat?::tc::awn;i:rwu:,:z°::e:itohuer:i:ef:tr:a.t#:;ta°v:ge
enclosed photos of the same.
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For your ref. we have already given our explanation regarding this matter to MPCB.
We hope you will be satisfied  with the above clarification and we promises that we will abide by all

laws sllpulated by you. we will follow your all guideline, rules and regulation

Thanking You,

Yours Faithfuly,

FOR  uno. ic+iALK+'AANii /`GRo FOOB§
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Amp--¥
MAHARASHTRA POLLUTION CONTROL  BOARD

REGIONAL OFFICE, KOLHAPUR.
Tel. No. (0231)  2652952,

2660448
Fax No. (0231)  2652952
E.mail:
rokolhapur@mpcb.gov.in

_

iH
Your Service is Our Duty-

udyog Bhavan,
Near Collector Offlc®.
Kolhapur -416 003.
Website:htlp://mpcb.mah.nic.in

No. MpcB/F30/KOP/PD/ ago £3 I door

TO'
M/a. Icha]karanjl Agro Foods.
(Slaughter HouSo)
R.S.No.613 Site No.115 ShantiNagar,
Near Shantl Hotel Thorat Chowk, A/p. Ichalfarajj
Tat. Hatkanangl®, Dist. t{olhapur.

Sub:     Proposed Directions under Section 33 A of water (Prov®ntion &
Control  of Pollution) Act  1974,  31  A of AIr (Prevention  &  Control  Of
Pollution) Act,  1981  & Hazardous Waste  (M,  H & T)  Rules, 2008 as
amended.

Ref:    1. Complaint received from Shn.. Santosh Hattikar regarding discharge
Of effluent.

2. Slaughter House Rules 2011.
3.  Vlsit of Board officials on 11.04.2023.
4. Online Proposal submitted by SRO Kolhapur
5. Proposed direction issued by this office dtd.12/05/2023
6. Verification report received to SRO Kolhapur office from

M/s.Ichalkaranji Municipal Corporation officers dtd.28/08/2023 as well
as complaint  vide email through Sliri. Santosh Hattikar regarding
discharge of  effluent..

WHEREAS, you are operating your unit in .Pollution Prevention Area' declared under

Water (Prevention & Control of Pollution) Act,  1974 & Air (Prevention & Control of Pollution)

Act,1981 & Hazardous Waste (Management & TM) F{ules, 2008 as amended 2016.

AND  WHEF{EAS,  it  is  obligatory  on  yoLJr  part  to  provide  adequate  water  and  air

pollution control devices and adequate health`and safety & accidental precautionary measures
and to operate it round o'clock so as to prevent any sort of pollution in the surroundihg area

and to achieve the standards laid down under the provisions of Environment {Protection) Act,

1986`

AND WHEREAS, M/§.  Ichalkaranji Municipal Corporation officers visited your unit on

24.08.2023  for  iwestlgation  of  the  complaint  and  observed  non  compliances.,  a8  per

verification  carried  by  M/a.Ichalkaranji  Municipal  Corporation  officers  it  is  observed  that

industry partly dl§charging generated effluent fom M/s.Ichalkaranji Agro Foods & sister unit

rf-
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2.

i.e M/a. Gyama industry into odha through pipeline provided backside of premises,

However, you have failed to comply the Slaughter House Rules 2011 amended thereof.

AND WHEREAS.  after examining the record Of your case,  reports Of officers of the

Board  &  making  necessary enquiries,  I  am  satisfied  that you  are  causing  Erwironmental

Pollution problems in the surrounding area and knowingly & wilfully causing grave injury to the

environment thereby violating van.ous Environment enactments.

NOW THEREFORE, in exercl.se of the powers conferred on the undersigned by the

Board under sedion 33A of the by the Water (Prevention & Control Of Pollutlon) Act, 1974 and

section  31A Of AIr (Prevention & Control of Pollution) Act,  1981  it i8 proposed to issue the

following  directions  (tor  avoidance  of  doubt,  the  directions  include  closure.  prosecution,

prohibition or regulatjon of your activities).

11)          \^thy further legal action shall not be Initiated against your unit?

You are directed to file your reply lo these directions if any, within seven days from the

receipt of this notice, failing which Board shall consider issuance of appropriate legal direch`ons

as may be deemed fit in your case, which may please be noted.

FOR AND ON BEI+ALE OF THE BOARD

ulrfuL-
(J. S. salunthe)
Regional Officer,

M.P.C. Board. Kolhapur
Copy Submitted for information.

1).Member Secretary. M.P.C. a, Mumbaj.
2). Joint Director (Alr Pollution Control) Mumbai.

Copy to:
Sub-Regional Officer. M.P.C.BQard, Kolhapur

- He is directed to serve the directions to the above industry and submit the complianco
Report along with clear cut remarks accordingly.

vi-
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y\r)onvrl>-TIT

mAHARASHTFIA pOLLUTioN CONTROL  BOARD

TO'
tw§. Icha[kararty Agro Foeds
(Slaughter House)
R.a.No.613 Site No.115 ShantiNagar, Near Shantl Hotel
Thofat Chowk, A/p. Ichalkeraj!
Tat. Hatkanangle, Dist. I{olhapur.

§±±±:     Interim Directions under Section 33A of the water\|#=:=nudig51i-asn-##%sF:8{it:u-iib=}-R*.;5i:##g`rulemade

thereunder.

B|f:,1. Proposed Directions vide letterdated 31.08.2023.     -
2. Personal^ hearing extended at HQ, M. P. C. Board. Mumbai on

24.11.2023.

With reference to the Proposed Olrection issued ty the Board dated 31.08.2023 & the
personal hearing extended on 24.11.2023, the following interim directions are fs§ued u/s 33 A
Of the Water (Prevention & Control Of Pollution) Act,  1974 & rule made thereunder with the
foltawiHg terms & conditions.

1.          Industry shall not discharge treated/untreated effluent outside the factory premises.
2.          Industry shall not dispose Nan-Hazardous waste illegally.
3.          Industry sh,all regularly operate & maintain provided Effluent Treatment plant.

€:       , tn#s¥dryer#;" ::::cWo:Xj#8ep#n€ui::rt::t::R:i 5E:ck2#g:[no/??&awyo§. Lack  Ffty
Thousand)  is forfeited and  Industry shall submit top up Bank Guarantee of Rs.5.00
Lack in favor Of Regional o.fflce, Kolhapur immediately.

In case you fail to coriiply with the above interim directions,  the  Board will' have no
option but to issue final diredions as may deem fit in yoLlr case, which may please be noted.

FOR & ON BEHALF
OF THE :#RD

alunklie)

OoDv sobmltted for favour Of informatiori:
Member Secretary, MPG Board, Mumbai.

Regional Officer, Kolhapur

.t

CoDv f.wtcs. for I nformation to:

iffi#ffir#c#fa#k.
1. Sub-Regional Officer. M    .C. Boardt Kolhapur.-rfeisdi~to~deongiviFfrotlmetothe&trynol[
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lvIAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL dFFICE. I(OLHAPuR.

Tch No. (0231)  26S29S2,
2660448,

fax No. |0231|  2652952

E`mai(: rokolhaDur@mDcb.Eowin

udyag Bhavan,
Nearcollector~  +    .
Koihapur -416 oor.

Webstee::httorf/haocbmah.nit.In

No. MP CB/RO/KOP/BG/Encash/ITS-00 03/Z 024          I}ate: Z 9.0220Z4.

TO,
Branch Manager
Union Bank of lndla,.
Branch UMFB. IchalkaTanjl.

Sub    ;   EncashmentofBank Guarantee of Rs. 250000/-give lacs qftythousanD ln
favour of M/s lchalkaranji Agro Foods, S. No-613, Slte No, 115, NeaLr Sarthl
hotel thorath chowk, Ichalkaranji, Dist-Kolhapur`, Maharaslitra.

Ref.       : 1. Con§entGranted bythe Board.
2. Proposal received from Sub Regional Officer Kolhapur, .
3. Public Hearing Conducted of l]Q on Z4.11.2023.
4. Appro.val received from HQ dt 29.02.2023.

..................... ' ............... I ............... I .,............ '`'' .,......... I I.1''. '.'.,.'.. .'' '..' ,.,...,.,.. ' .,,.. t' ...,. I

SirJ
Withreferencetoaboveletter,PleasefudenclosedherewithorlginalBankGuaranteeofts.

500000/-.(Five  Lacs)  vide  BG  No.  37700lGL0003023.  dtd.  01.12.2023  which  is  valid  up  to
31,12,Z024 in favour of M/s lchalkaranji Agro foods, S. No-613, Site No.Its. Near Sarthl hotel
thorath chowk, Ichalkaranji, I)ist- Kolhapur, and Maharashtra.

The indtry administration has failed to cgmply consent conditions issued  to the
industry. Therefore, you are request to invoke and encash the Bank Guarantee of Rs, 250000/-
(Two lacs fifty thousand) and send the Demand Draft Rs. 25.0000/-  [rwo lass fifty thousand) ln
favour of Regional Office, M. P. C. Board, Kolhapur Urgently.
ThankingYou,

0] S. SalunThe)

I). A. As above                                                                                            Reglollal office. Kolhapur.  T
C:ontisubm!ttedfor.farfuf.ofinfof.mat!onulease:

i Member Secretry, M. P. C. Board, Munbat `
2. Ion Director O^/PG), M. P. C, Board, M`im'bal.

'  1.Sub-Fedonal0fficer,Tip.LBoardrKOThapur-Forfurtherneaessaryfollowup.          +          +      `   iEEEEHE

1.Iawofficer,M.P.C.Board,MumbaL      +     `      +`     +
+  3. M/s ldrllcaranjlAgro Foods, S. No-613, Sife No~115, Near Sarthi hotel,

thorath cho`^/kt I challcaranji, Dist-Kolhapur. Maharashtra.

#£:#zg+gta%#ha##io£Rfa##epf::rs%±:;;:#==::beced
+     to submitTop-upBGofRs. 5, OOuOO/-{Five Laes].to Regjpnal office, M. P.C» Board,     +Kolhapurtor
samewhin7trys                    S
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Anne-
AHARASHTRA POLLUTION CONTRQL BOARD

SUB REGIONAL OFFICE. KOLHAPUR.

Tel. No. (0231 ) 2652952, 2660448
Fax No. (0231) 26529S2.
Emai]:srokolliapur@mf)cb.gov.in

_
-inLT.=T-ae

Udyog Bhavan.
Near collector
Office, Kolhapui..
416 003.-i5-®~t€Ti-iri-OqL|ifei2^

VISIT REPORT

I)  Na.me of Industry & Address:-M/s. Ichalkaranji Agro Foods,

R.S.No.613 Site No.115 ShantiNagar,

Near Shanti Hotel Thorat Chowk lchalkaranji,

Tal. Hatkanangle Dist.  Kolhapur.

2)   Date of visit                  :-

3)   visited By                       :-

4)   Indu§try Represenlativc :-

]1-07.2024      ,

Harbad S J (Field Officer)

5)   Consent status              :-Obtained consenno operate valid up to 31.10.2024.

=d

Background -

1.   M/s. Ichalkaranji Agro  Foods located at R.S.No.613 Site  No.115 ShantiNagar,
Near Shanti Hotel Thorat Chowk lchalkaranji Tal.  Hatkanangle Dist. Kolhapur
has obtained Consent to Operate valid up to 31.10.2024 for Slaughtering of
Buffalo`s ( Large Animal-190 nos/day) & Slaughtering of Sheep & Goats (Small
Animals -50 Nos/day).

2,  Previously  this  office  has  received  complaints  from  Shri.  Santosh  Hattikar
through  email  Dated.11.04.2023  &  25.08.2023  accordingly  visited  the  site
along with complainant. Accordingly, Board has issued Proposed`Directions on
Dated.12.05.2023  &  31.08.2023  against  non-compliances  observed  during
inspections.   After   that   Personal   Hearing   Conducted   at   HQ   MPC   Board,
Mumbal   on   Dated.   24.11.2023,   Accordingly,   Board   hqs   issued   Interim
Direction on Dated. 29.02.2024 with Forfeiture of BG of Rs. 25`0000/-;    '

3.  Accordingly, BG of Rs. 250000/-. Forfeited vide DD of Union Barik of India vide DD No-
623943 Dated 21.03.2024.
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Observations   made   during   combined   visit   with   Medical   Health   Officer,
lchalkaranji Municipal Corporation on Dated. 29.02.2024

1.  During inspection unit was foLind in operation & engaged in Slaughtering activity.
2.  The generating Industrial Effluent as per Consent is 53.3 m3/D for that industry

has provided ETP consisting primary, secondary & filtration system.
3.  During inspection it js observed that industry discharging treated effluent on

3 acre lam.d for irrigation purpose. Industry has provided total 8 acre land.
4.  The generating  D.E  is  3  MLD  for that industry  has  provided  septic tank with

soak pit.
5.  The genera.ting non H.W i.e. type-1 (Vegetable matter such as Rumen, Stomach,

intestine contents dung & agriculture residue) & type-2 (Animal matter such as
inedible offal's, tissues etc.) is disposed to M/s. Maharashtra Food Processing,
Phaltan, Dist-Satara

Present Status (0?.4gr.2e2E4) ~   lt ( o7| .z~e4

1.  During  inspection  slaughtering activity  found  not  in  operation.  However  during

inspect'ion industry representative has informed that today Slaughtering done of

only one Large Animal is Buffalo for local market.

2.  The  generating  lndustrial  Effluent  as  per  Consent  is  53.3  m3/D  for  that
industry has provided FTP consisting primary, secondary & filtration system.

3.  During inspection ETP outlet sample collected for analysis purpose.
4.  During inspection  it is observed that industry discharging treated effluent

on 3 acre land for irrigation purpose. Industry has provided total 8 acre land.
5.  The generating D.E is 3 MLD for that industry has provided septic tank with

soak pit.
6.  The  generating  non   H.W  i.e.  type-1   (Vegetable  matter  such  as  Rumen,

Stomach,  &  agriculture  residue)  &  type-2  (Animal  matter  such  as  inedible
offal's, tissues etc.) is disposed to Rendering Plant at M/s. Maharashtra Food
Processing, Phaltan, Dist-Satara

7.  The  generating  Non  H.W  i.e  dung  is  disposed  to  local  farmers  for  use  as
manure.
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